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for Respond ent ( s) 
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No 	 ie hegistry : 	Date 	ORDER OF THE TRIBUNAL 

II I 	 :8.5.02 	Heard learned counsel for the partie 

Appiication is admitted. Call for records. 
/ 	 Returnable by four weeks.. List on 7.6.02 

I 	 'for orders. 	 V  
D  ri,e 

Issue notice on the respondents 
0 	 I. 	to 8hwt.bause as to why the interim order 

as prayed for shall not be granted. 
V 	 . 

r ViceChairman 
IM 

4.6.02 ' 	 List on 10.7.02 to enable the respo 

dents to file written statnent. 
V V 

Vice-Chair an 

in 

• 	• 	 . 	. 	 . 
1JL44 1  

I 	
I 
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139/2Oa2 

107,32 	Heard learned counsal for the 
a•rtjes. On the prayer made on behalf 

of the respondents further four weeks 
time i8 allowed to the respondents to 

file written statement. List the case 
ofl14842002 for or:ders. 

/ 	 . ........ 
Member ''_ 	ViceChajrman 

mb 	 . 
14.8.2002 	The cse.--re1•ates to. cnfermerit of 

temporary status. The respondents have 

,filédwrjttéñ statemnts in O.\ 

Nos.364/2001, 16/2001, 298/200I . . 

403/2001, and in O.A.No 163/2001, 

the esondents have filed a Review 

appli.caion which will also be taken 

up together with the O.A. Since, the 

,, ................flatters are...of....similar ..natur.e,..a1..l. the•-  .- 

cases may be listed for hearing on 

3.9.2002. In tFe other applications 

where written statments have not been. 

filed, the respondents are directed to 

produce the records on the next date. 

	

on 3.92002 for hearing. 	(: 

k 
Member 	 Vice-Chairman 

mb 
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O.A. 139/2002 

e 
IS 

Registry - 	 74 — 
Order of the Tribuna1 

3.9 • 2 OO2 	 The case was posted for hearing 

today. Mr A.neb Roy, learned Sr.C.G. 

S.0 for the respondents stated that 
though it was ordered for production 

of recor
I 
 he could not obtain record. 

1 	 On the dther hand he has received. 

	

1 	
1' 

1 I instruction from the authority that 

the respondents xK shall submit 

written statement and connected 

	

r 	94Jr-Q 
instructions. Considering all the 

facts we consider it fit to grant 
the respondents further time to file 

written Statement. 

List on 4.10.2002 for hearing. 

3 Member 	 Vice-Chairman 

pg 

440.02 	 Prayer has been made on b.dalf 
t 	 of 1 earnád counsel for the applicant 

for adjouranent the case. Jcoordingly s  

ioase is adj4urne to 15.11.02 for 

* 	

hearing. 	
I 

VjcCja 

in 

• 	 i 
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• 	 • 
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Notes of the Regi-s-t-r-y—f  Date 	1 	0rdero the Tribuna1 

	

9.l2.o2 	
none appears for the parties. 

• 	
List on 21.1. 2003 for hearing. 

ND )4).S d 

Member 
mb 

04-1  

• 	
1 

- 

	

21.2.2003 	 List the matter for hearing on 
• 	 4.4.2003 to enable Mr A. Deb Roy, 
• 	 I learned 	Sr. 	C.G.S.C., 	to 	obtain 

in3tructjons in the matter. 

ceChairn 
nkm 

c44 	4.4.2003 f ment 

separate sheets. 

I The application is disposed in 
terms of the order. No order as to costs. 

I ehaia T  
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/ 	H CENTRAL AJMI1qISTRAT1V TRIHUN2L 
GUWAH'I i3ENCH 

/ 	
No. 1390of 202± 

DATE OF DECISION° 23  

Sri Bhim0Knta,Ligirjao 	. 	 0 	APPL IC NT ( s).  

Mr.N.Bora & D.Bora. 	 ADVOCATE FOR THE.. 
0 0 0 0 

0 0 0 	
0 0 	 0 0 	 .PPLICANT(S). 

- VERSUS - 

Union of India & Others. 	
0 0 	 0RESPO1\L)ENT(S). 

Mr.P.Deb Roy, Sr.C.G.S.C. 	 0 0 	 0 0 
ADVOCATE FOR THS 

• • • • 	
0 	 0 0 0 0 	 • 0 	 0 	 RESPON)JENT(S). 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CflIRMN. 

THE HON 1  BLE 

1. hether Reporters of local papers may be allowed to see 

the judgment 7 

2 To be referred to the Reporter or not ? 

W1- ether their Lordships wish to see the fair copy of the 

judgment 7 

Whether the judgment is to be circulated to the other 

BencheS 7 

Judgment delivered by H&ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.139 of 2002. 

Date of Order : This the 4th Day of April, 2003. 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Sri Bhim Kanta Ligiria 
Sb: -  Sri Laha Kanta Ligiria 
:Vjll:_ Jorhatia Gaon 
P.0:- Khalpur 
Dist:- Lakhimpur, Assam. 	 . . . . Applicant. 

By Adovacates Mr.N.Bora & Mr.D.Bora. 

- Versus - 
Union of India 
(Represented by the Secretary, Telecommunication 
Sanchar. Bhawan, New Delhi. 

The Chairman-cum-Managing Director 
Bharat Sanchar Nigam Ltd. 
Sanchar Bhawan, New Delhi. 

The Chief General Manager 
Assam Circle, Telecommunication, Guwahati-7. 

The Telecom District Manager 
Tezpur SSA, Tezpür 
Assam. 

The Divisional Engineer Telecom 
North Lakhimpur 
Lakhimpur. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.): 

The issue relates to conferment of temporary status. 

\v 	
Though opportunity granted, the respondents have not filed 

written statement. 

I have heard Mr.N.Bora, learned counsel for the 

applicant at length and also Mr.A.Deb Roy, learned 

Sr.C.G.S.C. 

Considering the facts and circumstances of the case, 

I am of the view that it is a case in which the authority 

is to look into the matter as to the eligibility of the 

H applicant for conferment of temporary status in the light 

of the judgment and order dated 3.9.2002 passed in O.A. 

I 

Contd./2 
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Nos.289/2001, 364/2001, 366/2001, 372/2001 and in the like 

cases. The present application is disposed of directing 

the respondents authority to verify and scru.tinise the 

case of the applicant for conferment of temporary status 

through a responsible committee and pass appropriate order 

thereon expeditiously preferably within a period of three 

months from the receipt of the order. 

Subject to the observations made above, the 

application is disposed of. There shall, however, he no 

order as to costs. 

D.N.CHOWDHTJRY ) 
VICE CH7\IRMAN 



BEFORE THE CENTPAL ADMINI STRATIVE TRI BUNAL 
• GAUHAT1 BENCH 

o.z 	No ....... /2002 

BTWEEN. 
Sri Bhira Kanta Ligiria. 

.Appltcant. 

- 	 Versus 
- V 

The Union of Intha ,and others. 

....Repondent3.. 

INDEX 

Sl.NO. Particulars Page No. 

 Application 1-9 

 Veri fication 10 

 Annexure - A 
36 F 3 

4.. Añnexu re - B 

 Annexure - c 

 Annexure - 0 1tO 

 Vakalatnama 

B. Notice 

(NIPAN BOPAH) 
V  Signature of the 

V Advocate. 

For use in the Tribunals' Office. V 	 V 

Date of filling: 

Regist.ration No.: 

Signature. 

.1 
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STRICT: LAKFIIMPUR. 

IN THE CENTRPLL ADMINISTPATIVE TRIBUNAL: 

ZX GUWAHAT I BENCH 

O.A. No......... /2002 

IN THE MATTER OF: - 

Sri Bhim Kanta Liiria.. 

5/0 - Sri Laba Kanta Ligiria, 

Villa - Jorhatia Gaon, 

'P.O.- Dhalpur, 

Dist. - Lakhimpur, !s3am. 

.LA.ST EMPLOYED: 

As a Part time Casual Labour ( 

hours daiiy) in the office of 

the SDOTJSD(P), North Laktiimpur 

01-06-1997. 

... Applicant. 

Versus 

The 	Union 	of 	India. 

(Represented 	by, 	the 

Secretarr, Telecornmuni-

cation, Sanchar Bhawan, 

New Delhi) 

The Chairman-cum-Managing 
• 	- 	 Director, Bharat Sanchar 

• 	 Ltd., Sanchar Bhawaa, New 

• 	 Delhi. 

Contd... 

I 
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H 	3. 	The Chief General Manager, 

Assam Circle, Telecomm-

unication, Guwahati-7. 

The 	Telecom 	District 

Manager, 	Tezpur 	.SSA, 

Tezpur, Z55fl1. 

The Divisional Engineer 

Telecom, North Lakhimpur, 

Lactiimpu r. 

'....Rezpoñdeats. 

! DETAIL5 OF APPLIGATION: 

1 Particulars of the Order :The instant application is 

against 	which 	the directed against the order 
11 

aplication is made.. 	dated 26-03-99 issued by 

the TOM Tezpur and against 

the 	action 	of 	the 

respondent 	is 	. not 

considering the case of the 

applicant 	 for 

regularisation 	of 	their 

respective services 

pursuant to guideline and 

dire ction of the 1-Ion' ble 

Supreme Court by which 

under the irnilar fact 

situation like that of the 

applicant above' named been. 

benefited and against the 

illegal termination of the 

services of the applicant. 

2. 	Jurisdiction of the :The 	applicant 	declares 

T tiburtal. that the subject matter of 

the order against which he 

wants redressal is within 

the jurisdiction of the 



3 

31, Lmitsion. 

Hon'ble Tribunal. 

:The 	applicant 	further 

declares that the 

application is within the 

limitation period 

prescribed in Section 21 of 

the Administrative Tribunal 

Act 1985. 3 

FACTS OF THE CASE: 

(a) 	That, the applicant is a 'citizen of India and 

e is a permanent resident of village Jorhatia Gaqn 

nder Lakhimpur district, lie belongs to the Ahoni 

ommunity and belongs to Other Backward Community. 

That,, the applicant was appointed since 01-06- 

1L997 as a Part time Casual Labour in the office of the 

North Lakhimpur since 01-06-1997 

nd 	received regular 	salaries 	from 	aforesaid 	office 

nder 	the Teleccm Department. 	The, applicant works in ,  

he 	S.D.O. (P) off ice 	Lakhimpur 	from 	last 	several 

'ears. - 

The 'copies of the engagement of 

S  Casual labour and 'bill of areas 

Wages 	w.e.f. 	01-06-1991 	to 	11-  

11-71998 	in 	respect of D.R.M. 	of 

S.D.O.T. 	North 	Lakhimpur 	is 

annexed 	here 	to 	and 	marked 	as 

Annexure - 'A' series. (Page- tI 	39 

4(c) 	That., similar situated casual labours of the 

'Department of TelecommunicatiOn has moved. this Hon'ble 

Tribunal for regularisation of their services by 

'filing O.A. Ho.302f96 and O.A. No.299 / 96 (All India 
Contd.. 
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DISTRICT: LAKF[IMPUR. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH. 

•th c•. 

I 

4' 
O.A. No......... /2002 

IN THE MATTER OF: - 

Sri Bhirn Kanta Ligiria. 

5/0 - Sri Laba Karita Ligiria, 

Viii. - orhatia Gaon, 

P.Q. Dhalpur, 

Dist. - Lakhimpur, Assarn. 

LAST EMPLOYED: 

As a Part time Casual Labour ( 

hours di1y) in the office of 

the SDOT./SD(P), North Lakhimpur 

O1-O6-1997. 

...Applicant. 

- Versus - 

The 	Union 	of 	India 

(Represented 	by 	the 

Secretary, Telecoratnuni-

cation, Sanchar Bhawan, 

New Delhi) 

The Chairman-cum-Managing 

Director, Bharat Sanchar 

Ltd.., Sanchar BhawarL, .New 

Delhi. 

Contd... 

I 
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Telecom Employee Union Line and Staff & Group-D, Assam 

Circle Guwahati and others -Vs- The Union of India and 

others). The Hon'ble Tribunal in 1udgment and order 

dated 18-8-97 has discussed the relevant notification - 

issued by the Department of Telecommunication 

proposing to confer status of Temporary Employees to 

confirmed them phase wise and was please to pass 

interalia the following orders- 

'I am of the opinion that the present 

applicants who are similarly situated are 

alsd entitled to get the benefit of the 

Scheme of Casual Labours grant of 

temporary status and Regularisation 

prepared by the Department of Telecom. 

Therefore, I direct the respondents to 

give the similar benefit as had been 

extended to the casual labours working 

under the Department of Post as per 

ArLnexure - 3 (in O.A. No.302/96) and 

Annexure - 4 (in O.A. No.299/96) to the 

applicants respectively and this must be 

done as early as possible and at any rate 

within a period of 3 months from the date 

of receipt of copy of this order". 

A copy of the aforesaid order 

and judgment dated 18-8-97 is 

annexed here to and marked as 

Annexure - 'B'. (Page-.3 

4(d) 	That, the applicant respectfully states that 

smi1ar situated approach this Hon'ble Tribunal for 

I  redressal of their grievances. in O.A. No.184/99, (Sri 

Prabin Chandra Dolley and others - Vs - the Union of 

India) the applicant approaches this 1-lon'ble Tribunal 

for regularisation of their services in the same line 

Contd.. 



of 	the 	applicants 	in 	O.A. 	No.299/96 	and 	O.A. 

No302/96. 	Unfortunately 	the' 	applicant 	could 	not 

approach 	the 	Hon'ble 	Tribunal 	due 	to 	the 	financial, 

constraints as well as serious illness of his mother. 
N 

That 	the 	applicaI?t 	respectfully 	states 	that 

pursuant to the orders of this !Ion'ble Tribunal dated 

18-8-97 	and 	others 	the applicants in O.A. 	No.302/96, C7 
299/96 	were 	regularised 	as 	D.R.M. 	and 	awarded J 
Temporary Status. 

That, the applicant respectfully states that 

despite clear direction of the Honb1e Tribunal in 

O.A. No.299/96 and 302/96 for regularisation of the 

similarly situated persons including the applicant as 

D.R.M. (Temporary Status), the case of the petitioner 

has not been considered. 

That, the applicant comes to know by his 

officials that the applicant has been terminated 

consequent upon a telephonic discussion on 25-8-96 and 

he has not received any termination letter till date. 

The applicant has been engaged informally. 

4{h) 	That, the applicant respectfully states that he 

had submitted several representations before the 

authority for re-engagement as Casual Mazdoor, one 

such representation was submitted to the Telecom 

District Manager, Telegraph on 11-11-96. f-fowever, no 

action on his representations including that of 11-11-

98 has been taken. 

A 	copy 	of 	the 	aforesaid 

representation dated 11-11-98 is 

annexed hereto and marked as ANNEXURE 

- 'C'. • (Page-3). 

Contd... 
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4(1) 	That, the applicant respectfully states that he 

woeked more than 240 days in every year since 1996 

till 1998. 

4(j) 	That, the applicant respectfully states that as 

per rules the Casual Workers 	-- 

who have been engaged for more than 240 days per year 

and are converted to be regularised as full time 

casual Mazdoor. 

k copy of the similar situated Part 

time (4 hours daily) are. converted as 

a full time Casual Labour are annexed 

hereto and marked as ANNEXURE - 

4(K) 	That, it may be mentioned that there are still 

172 posts of Casual Labour is still there unfilled 

after accommodating about 672 Casual Labours, who are 

situated similarly to that of the 

applicant/petitioner. 

5.GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1. For that, prima-fade the action/inaction on the 

part of the Respondent is illegal so far as termination 

of the service of the applicant is concerned that too 

without assigning any reason and hence the same is liable 

to be set aside. 
I 

5.2. For that, denial of benefit of the Scheme to the 

Casual workers whom the applicant Union represent in the 

instant Case is prima-f acie illegal and arbitrary and 

same is liable to be set aside. 

5.3. For that, it is the settled law that for who some 

principles have been laid down in a Judgment extending 

certain set of employees, the said benefits are required 

Contd.. 

4 
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to be extended to the similarly situated employees 

without requiring them to approach the court again and 

again. The Central Government should set an example of a 

model employee by extending the said benefit to the 

applicants. 

5.4. For that, the discrimination meted out to the member 

of the' applicant is not extending the benefit of the 

scheme and in not treating his at per with Posted 

mployee is violative of Act. 14 and 15 of the 

Constitution of India. 

5.5. For that, the respondents could not have deprived of 

the benefits of aforesaid scheme which has been 

pp1icable to their fellow employees which is also 

violative of Act 14 & 15 of the Constitution of India. 

5.6. For chat, the issuance of the order dated &-4-2000 

by the respondents so far it relates to retrenchment of 

the services of the applicant is illegal, arbitrary and 

violative of the principles of natural justice. 

5.7. For that, in any view of the matter the 

action/inaction of the respondents are not sustainable in 

the eye of law and liable to be set aside and quashed. 

6. DETAILS OF REMEDIES EXHAUSTED: 

That, the applicant declare that he have exhausted 

all the remedies available to him and there is no 

alternative remedy available to him. 

Contd.. 
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7. MATTERS NOT PREVIOUSLY .FILED OR PENDING IN OTHER 

COURT: 

That, the applicant further, declare that some 

sülarly situated casual labours of the Department of 

Telecommunication has moved this Hon'ble Tribunal for 

rularisation of this services by, filling O.A 184/9 

Prabia Doley and others -Vs- the Union of India). 

Th Hon'ble Tribunal by Judgment and order dated 1E-8-9, 

ha discussed the relevant notification issued by the 

De5artment of Telecommunication proposing to confer 

.sttua'of Temporary employees and confirm them phase wise 

and also relied on the Judgment of the Apex Court. 

• Thereafter, the some of the employees were regularised by 

terminating services of the applicant in a most illegal 

and arbitrary manner. The applicant due to illness of his 

• mother and due to his financial constraint could not file 

an case earlier along with some of his colleagues. But 

• still the petitioner is riot late in preferring the appeal 

• 	asihe is pursuing the matter with the Department. 

8.PSELIEF.SOUGHT FOR: 

Under the facts and circumstances stated above, the 

ap;licant most respectfully prayed that the instant 

• 	 apçlication be submitted, records be called for and after 

• 	hering the parties of the cause or causes that may be 

• 	shChn and on prusal of the records, be grarit the 
• 	 fo].1owing relieves to the applicant. 

8.1. To direct the respondents to extend the benefits of 

the applicant and to regularise his service. 

To direct the respondents to allow the applicant to 

• 	continue in his respective service. 

31 
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To direct the respondents tQ extent the benefits of 

.the scheme to the applicant particularly who have joined 

the year 1996 taking in the consideration the Hon'ble 

rnakulam Bench Judgment and to regularise his service. 

Cost of application. 

6.5. Any other relief/relieves to which the applicant is 

3ntitled to under the facts and cIrcumstances of the case 

.nd deem fit and proper. 

INTERIM ORDER PRAYED FOR: 

Pending disposal of this application the applicant 

trays for an interim order directing the respondents to 

allow the applicant to continue in his post of casual 

iabour in the TelecornniunicationDepartment as Night Guard 

4i11 the disposal of this Original Application or keep 

1 one.- post vacant to accommodate the petitioner as the 

a;pplicant's post is hot filled up till date. 

o. 

	

.....................................................  

11. PARTICULARS OF IPO: 

I.P.O. No.: 	7 4 	9? 
DATE  

31 	
PAYABLE AT: - GtJW1-1ATI. 

12. LIST OF ENCLOSURE: 

As stated in the 'INDEX'. 

Contd. .VERIFICATION. 
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VERIFICATION: 

I, Sri. Bhim Kanta Ligiria, 510 - Sri Laba Kanta 

Ligiria, aged about 30 years, working as a Casual 

Nazdoor in the office of the SD.O. (Phone) 

Telecommunication Department, North Lak'himpur, •do hereby 

solemn verify thav the statements made in 

are true to my 

knowledge, 	and 	those 	made 	in 	paragraphs 

i  are being matters of records, 

which I believe to be true and rest are my humble 

submission before the Mon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification, on this day of 

IrA72002, at Guwahati. 

	

c 	- 
APPLICANT. 
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They re als3 similarly sieuted with their cuter )aarts ii the postal 

Dopart ,neate They are wr'cirg as casual iabIrer3. Aowevvtrp the be -iefits 

which had been exteided t3 the casi.ti labourerz wrcLag th the Postal 

L)art1fler1t uid'!r the iltrststry of 	u;ntiiiatiot hive iot beel glvei 

to the casual t&bourer-s of the aznlicEts tJiio. The 	ltcats state 

that ,ursuart to the Judq:nit of the AeX.C3urt t.i d-ily rated 0a5u31 

laboirers empllyeel. t1er Postal LleparMelt vs. 	of Ldia & 

r.otted t (113) in Cec. 122 th Ax Cart dire:td tha ôrtzner1t 

to prepare a seherne for a r,tioi f the casual lab'.)Urera who were 

ctiiuoulsy w.rcig - in te deattm1t for more than one year for giv-

iig certia beigfiteo Accordiqgly.a sctieDC was re'red by the L.art. 

met o 	 to the casual 14horers whO had reie- 

derd 241 dy if service in a yr. Thereafter. .fl3iy wrtt petittoo hd 

beei filed by t causè labourers, warkiag uir the departr*eit ,f 

Te1ecctn1u.iLcitioti befor? the Aox court .rayt.ig f: dtrectteig to give 

similar berifits to them 	was exteided to the casual labourers of 

1artneit De Poqtss Those c&es wre dtsoE;od of i 	1riar terms as 

in the jtid;ernt of Daily tated Casual .abourers(ura). The A*x court 

after coiisiderig the e3tire uatter directed the 	artnit to 1ve 

the u* simttr beaeflt to the casual .laboirers wot%ig wier the 

Telecxn 	 in eimilr mallet. .PurEua'lt to the said jacIge:it the 

£4icltztry of 	ntirittL3r rarnd a sc'me cr*oi as 	c14a1 £.aborers 

(et of nporary status and regu risitio) 4echeme o  oi 7.11.89. 

M&r the said scheme Càrtaii.brieftts had bat graflted to the castial 

Labourers such as coifet.neit of tkn2orary !ttus. :Iages and Daily Aates 

with rsfer*lc' t3 the miUnuii of to p*ys scaLe etc. Thereafter, by a 

Letter dited 11.3.93 certai3 clarigidation waB is-u1 La resoect of the 

sche'fle in whic:i it had be.% ctL'ulated that the be4éf its of the schene 

whuLd 	c2atllld to the catsal lbo'rers e:açjed duriig the erid 

from 31.3.2933 to 22.61999, Ui the other hrid the casual labourers 

worked in ttie Demrtmet1t of ?osts is oi 21.11.1g9 i.,ere eleqibla for 

tem?Dray status. 2'he time fixed 	21.11.198) h4d beri further exterided 

?LrsUalt to a Juigflerit 	the ratam e1cri 	t 	rrLual dated 

13.3. 19S passed in 3. A. b. 753/94. ?urstiarit to that j  tdgnent, the 

3vt. of £dia ttted a letter dated 1.11. 	c3ferrtht) the beuefit 

of ?eLn?orary Stuatus to the casual labourers. i•e reset ap,ttca.ts 

beiflg employees u.1cer the Thlecii Qepart$flat uriôe' the 4iaistry of 

C*amunicatioa &IFO irged before the c ,,*jaderned authorities that they 

shouLd also be given aaae benefit. In this connection the casual ei- 

yeee submitted a re,r.se'statiol dated 29.12.193 beE ,r the Chak1ia.m 

Telaca .iiise5io1, ew Dethi but to the 	*aedc7e of the a ,?lica ( t 

the said re?res tatii has iot beel dis,ósed of. 4ica the preset 

apltcationi. 
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i1xURE 	'Jt. 

CEdTtAu ,UiL c1.A?XVE TRliS JJ tLj 

1' 	 GuwiuiJr.0 wica 
Original ApplicatiOii*). 299 of 1996. 

302 of 1996 

Pate of Order'; hLS the 19th day of August.1997. 

Justice Shri D. 4 Uar4ah, Vchir$3. 
i.A. b. 299 of 196. 

Xiia eLci u?io'ea Jiiioi,  

l4ne Ztaff and Groi'. 

Assu Citcle, 3twahati Qthers. 	 Ap)ItC*ft$. 

.Uni %I of Xdt • )rs. 	 ... 	Resotdeite. 

O.A. 4o. 332 of 1996. 

AL] £rdta 'reLeczn Employees 

- Ittaps Staff And rot1pD, 	 : 

Aaatn Ctraile,chtwahatt & Ohers. 	. 	.. 	Apttcarita. 

..Versus. 	 •.. 	., 

Uiioa of X.dia & c. 	. 	... 	Resordents. 

Mvoaate for the aop1icota1 .hci 3. .$harna 

Shri So Sharma 

Advocate for the respoideritssShri A. C.Cot&dhury 

Addl.C.C.S.C. 
• 	 __ 

• 	

dg.(v.g) 	. 	 . 

Both the a3ptiaatLo J.rw1ve cQrflmo1 questto of law *id 

similar fathts. X both the appLicatts the aplicaits have prayed 

for adirectioi to the resodeit to give them cettai be*efit3 

w)ic1 are bethg iiVea to their cwttGr parts worcirig in the Pstal 

•Deartmeit. The facts of the cases are I 

1.: 	O.A. iio. 2/96haa beet filodby All lidia 2etec2s ZmAoyees 

L4ie Staff and ou-D, &ssam Circle, Gzwahati, represeated by 

• • the Secretary'hrL J..L4.tshre aiJ also by Shri J)ea Prdaz, a cauat 

labourer in the office of the Divisional ngiieer, Uuwahati. 	0, A. 

299/96, the case has been filal by theatue Unioa and the applicant 

fo.2 is .lso.a casula Labour!r. The aplicLit •,.t ii ).A.299/96 

• 	reeselts the • interest of the casual taboiwers referred t Auexure- 

to the Original, Appliai3i41 the ap$icait •Io.2 is one of the • 

	

'j labàgrera in kviexure A. Their gr1eveices are S 	 • 

26 	They are workiAg as casual labourers in the iarVflett of 

eiecn under 4inistrj of Cwnuiicátion, They are similarly sItuated 

with the óasuat labourers vorting i the Departmet of Postal 	art 

wzdea the. same. i4inistty. Siiilatty the members of the appU4ant 
are als, cayal lebotsrere worcing it the telec= d.part1flelt. 

1 	
. 	 • 



• 	 H 

i.3.• I•' 

A. D.A. 29/6 is also f thiIt facts. ':e 9r14!va1Te5 of the 

/ aticaitsi are al 	same. 

Hd both siYes. ;4c.86(.har*a. learaed caUrSel, a3pearing 

oc* beAaif f te a,plicaita th both the cases s:.ibaits that te ox 

Court havi bee graated the be:tfit of te,,rar stutus ami1 reg1r' 

tsti3r to the casual lburers, 	IL aLz3' b! n'e ivit1abLe t the 

casual labourers wrcthc under ie1eC1 	 under the same 

ilititstry. 4r.Iirma further units that the cti 	Li riot gtviig the 

be!efits to the ailicats is u.if.iir and ' ra,ibtee Ar e 	•<.oi..tdhut 

Leaned •Addl.C.U.5.C& for res , ie)t 135 !)t 3i!7e)Ut the gubmfltsi 

bi of 4r.3harm. o sutts that the e3tire alattec retatig to the recju 

tarLsaticI 3f casual labo.roSar beig discued l the J.C.M. leveL 

at :ew 

lVill"

v.r. tit3" had yet bei ta<eri. .Lri. view o 

the above, WO tfle 32t1tO that t 	oreseit a Licam'*tS wh are 

stmLlrly situated are 4180e1tLtif to get th 	'efit of the scene 

of casual labourers (grant >f  tc2Oraty status aid roguLrisatiO& 

,r.oared by trie 	)artflet of Telecom. Therebr, £ direct, the res'Oi 

'iis f tO giv1tha similar -bTh been extended to the causal •_ 
Labouteta wor!ciiq .wer the DUi%t3*tt of I.sts as er &itsxure3 

C La O.A, inexuni4 tn 0.299/96) t t ap,1. cats 

respectively ad this mat be 	as early as ?Osihle ad at any 

rate within a riod of 3 noiths from the date of rec.i)t cojy of' this 

ordet. 
bw.vre coatderiig the ettre fact3 arid ctrcrustaices of the 

case. I Mace rIO order as to costs. 

• Sd!— Vice Chairmani 
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